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IN THE (CENTRAL .ADMI&ISP»RA&&V:E;TRIBUNAL

PATNA BENCH, PATnNA

O.A.No.: 327/96

Date of decision: 12.12.96

Ganesh Kumar Vidyarthygg : Applicant.
vrs.
The { ynion of India & Ors. : Respondents,

Counsel for theasplicant.

Shri n.P.Sinha.

Counsel for the respondents : : None.

C O R A M

Hon'ble Mr. K.D.Saha, Menber(Administrative)'
Hon'ble Mr. D.Purkavastha, Member (JUaicial)

0 R D E R

Hon'ble Mr. K.D.Saha, Member (A):

Heard the learned counsel for theapplicant

on the question of admission.

2. This application is directed against non-
appointment of théa pplicant on the nost of EDDA, Nadaul
$.0. in Patna Postal Division although the applicant

got higher marks than the respondent no.6é who haé- been
appointed. It is further stated that theapplicant ful-
filled all the conditions for the said anpointment but
ignoring his claim respondent no.6 has beena prointed. to
the post. Thegpplicant is stated to have submitted a renre-
sentation to the Chief Post Master General (Respordent
no.2), Bihar Circle, Patna, .vide Annexure-A/7, d.at_ed'

01.01.1996)but to no effect.

3. After going through the averments on record
and coné‘i_dering the submissions made, we are of the view
that this application can be disnosed of by giving a

direction to respondent no.2 to consider and dispose of
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2. 0zA.: 327/96

the representation of theapplicant as at Annexure-A/7

e

byi‘ reasoned and speaking order,

4, Acdo:ﬁin@ily, we direct therespondent no.z

(CPMG, Bihar Circle, Patna) to consider ard dispose of

the representation as at Annexure-A/7, dated 01.01,1996
within three months from themte of receipt of a copy
of this order alongwith a copy of the 0.A.No0.327/96,

which theagpplicant shall submit before the respondent no.Z

within a month from today.

5. The a ppliCation is disvosed of a ccordingly

with the abovemormier. % .
(2.PurkByastha) : | _ (K. .SAHA) ‘
Member (J) Member (A)




